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n 	
. K.V. Prahia- 

da, Mnber (k). 

; Hitii 1 c- F. 	iS -Y 

d.poitcd 	
Heard Ms, U. Das, learned couns- 

el for the applicant and also Mr. G. 

. 	
Rahul, learned counsel for the 

respondents. 

f i e-D'i. Reis.rar List on 23.3.2005 alongwih 

• 	.- 	
. 	M.P. 57/2005. 

- t 
mb 

	

- .....• 	• 	• 	23.03.2005 I 	Pos on 24.3.2005. 

V 
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24.3.15. 	Peat the matter on 12.4,154 al g- 
twith M.P.U•.57 of IS 	3 
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O.A. 43/2005 

06.05.2005 	At 
art 

 the request of counsel for 
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O.A. 43/2005 
	

17 
20.06.2005 	Heard Mr. B. Devi. learned 

counsel for the applicant and also IVIr. 

• ,Q. RahUl, learned counsel for the 

respondents. 

• 	The impugned' order hs been 

passed puruantto the direction of this 

• 	Tribunal dated 17.02.2003 in O.A. No. 

102/2002 directing to consider the 

• 	applicant's 	representation 	in i;.'  

sympathetic., manner keeping in mind 

thepast services of the applicant. Now 

by the impugned order, the said 

request was rejected stating that the 

procedures for recruitment of non- 

• teaching staff of Jawahar NavDdaya 

Vidyalayas are revised by the Saniiti 

and accordingly no candidates otiler 

• thaxi the one sponsored by the 

Employment Exchange• can be 

•coñidered for appointment under any 

cirtuinstances by the Respondents. It 

is ri.t clear as to when the 

• procedures have been changed and as 

to whetherA  any inhibition to the 

• persons who are employed under the 

Respondents in various capacity. 

Prima facie, we are of the view that the 

respondents are not justified . in 

rejecting the representation of the 

applicant on the ground mentioned 

above. . However, the Respondents will 

file an affidavit within three weeks. Post 

on..2 107.2005. 

owl""  
err 

$PIK 
A copy of the order will be 

furnished to the learned counsel for the' 
parties. . 

Member 	'Vice- hairman 
-, 

mb 
11 

(1 



00A. 43/2005 

21.-7,2005 	r. G. Rahul, learned counsel 
- 	 for the respondents is present. On 

( 	 behalf of Mr. S. Sma, learned couns-. AJI  

I 	'N;t ' 	 el for the appi icant an adjournment 1 
sought. Post on 0408. 2005. 

V 
- 

Member 	 VicChaian 
'mb 

4;8.o5 	Mr,S.Sarma learned counsel 
' 	 4 	 for the applicant is not present. 

/ 	 Mrs. R.H.Choudhury, learned counsel 
for the Respondents submits that 
the affidavit djreted 	20.6,05 
has already filed, Post the matter 
on 9.8.050 	I  

oo 

Memb 

	

9,8.2005 	At the request of Ms. 5. Das 1  
I 

	

	learned counsel appearing on behalf of 
the respondents the case is adjourned 
to 11608.20050 

97 

I
er Vice-Chaian 

mb 

2 	 16.8.2005 	Heard learned counsel fpr the 
partiesa Hearing concluded. Judgment 
delivered in open Court, kept; in .separae 
sheets. 

The O.A. is disposed of in terms 
of the order. 
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Me 

(ENTRAL ADMINISTRATIVE TRJBUNAL:::GUWAHATI BENCH. 

No. 43 of 2005 

DATE OF DECISION: 1 .08.2005 

Sri Poritosh Deb 	 APPUdANT(S) 

ShriS.Sarma&Ms.B.Devi 	 ADVOCATE ORTHE 
• 	APPLId(4NT(S) 

-VERSUS- 

U.O.I. & Others 	 RESPON ENT(S) 

Mr.G.Rahul 	 ADVOCATE FOR THE 
• 	RESPOI'{JDENT(S) 

THE HON'BLE MRJUSTICE  G. SIVARAJAN, VICE CHAIRMA. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MMBER. 

Whether Reporters of local papers may be allowed to ee the 
judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of th 
judgment? 

Whether the judgment is to be circulated to the other enches? rA  

Judgment delivered by Hon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL: . GUWAHATI BENCH 

Original Application No. 43 of .2005. 

Date of Order This, the 16th day of August, 2005 

THE HON'BLE.MR. JUSTICE G.SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR. K1V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

Sri Poritosh Deb. 
Son of Late Sudhir Deb 	. 
Village:- Char Ganks,P.S: Khowdi 
District: West Tripura, Tripura . 	 ... Applicant. 

By Advocates Shri S.Sanna &.Ms.. B. Devi. 

- Versus- 

The Union of India 	. . 	. 	. . . 
Represented by the Secretary 
to the Government of India 
Ministry of Human Resource Development 
New Delhi 	110 001. 

JawahárNavodaya Vidyalaya Samiti. 
Represented by the President 
A-9, Kailash Colony 
New Delhi - 110 048. 

• 	3, The Director & Commission 
Jawahar:Navodaya Vidyalaya. Samity 
A-39 Kailash Colony 	.. 
New Delhi -. 110 048. 

4., The Deputy Director 
Jawahar: Navodaya Vidyalya Samity 

• 	 Nongrim Hills 
ShiUong - 793 005, 

5, The Principal 	. 
Jawahar Navodaya Vidyalaya 
Ram Chandrághat, District: West Tripura 
Tripura. 	 : 	 ... Respondents. 

By Sr. Advocate Mr.K.N.Choidhury, Advocates Mrs.. R. : S. 
Choudhury & Mr. G. Rahul. 
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SIVARA3AN. 	(VC.) 

The applicant was appointed as Group 'D'/daity 

wages employee in the awahar Novodaya: Vidyalaya, 

Ramchandraghat, West Tripura on 27.2.1993.. Later he 'was 

appointed àainst the vacant post of Laboratory Attendant 

on consolidated monthly pay ,  of Rs.1,000I- w.e.f. 1;1.1998 

in the same school, However, by an order dated 24.9.1999 

his, service was terminated. The applicant was again 

appointed as Laboratory Attendant-cum-Electrician in the 

School on 15;11.19. Thereafter, w.e,f. 1;4.2000 his 

• services Were dispensed with. The applicant then filed •O.A. 

No, 103/2002 wh"ich was disposed of by order dated 

17.2,2003 The applicant was directed to make a 

rep resentat ion before the respondetts and the respondents 

were directed to consider the application sympatheticaUy 

keeping 1  in mind his past. services for absorption in any 

Group '0'. post in accordance with law. The applicant 

accordiñgl,y filed .a representation dated. 133.2003 

• (Annexure-4). The said representation was rejected as per 

order dated 23.6.2003 (Annexure-5). It is stated therein 

that since recruitment rules did not allow consideration of 

appointments to any candidate other than the one sponsored 

by the • Employment ExcIange for recruitment the 

representation ft reje,cted. The applicant again filed 

another representation dated 17.7.2003. and thereafter filed 

this • O.A., The matter was heard on 20.6.2005 and the 

respondents were directed to file affidavit as to when 

'H., 
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procedures have been changed and as to whethe r, the re is any 

inhibition forconsidering the. case of the appUcant. Now 

an affIdavit has been filed by the respondents in which it 

is. stated that the post of Laboratory. Attendant is 

earmarked. for Schedul.ed Tribes and therefore the applicant, 

not being a Scheduled Tribe, cannot be accommodated in the 

said vacancy. * It is further ,  stated that there is no 

• 	existing Group 'D' •vacaPcy. 

• 	have heard Ms. B. Devi, learned counsel for 

the applicant and Mr. G. Rahul, learned counsl appearing 

for the respondents. 

The. matter Is in a very narrow campus. 

the applicant had wo rked under the' respondents 

for äquite number of years both asG'roup.D ernployee and 

as a Laboratory Attendant In tempo i'ary capacity. This 

Tribunal by order dated 17.22003 (Annexure-3) had directed 

the respondents to consider the representation to be 

submitted by the applicant in a sympathetic manner, taking 

into account the past service rendered by him under the 

respondents. In the impugned order1 as al ready stated, the 

only . reason stated is that the rec ruitmént rules have been 

amended and only candidate sponsored by the Employment 

Exchange can be considered for appointment under any 

circumstance. Fromthe affidavit now filed it is seen that 

the ámendment to the recruitment, rules have been made only 

we.f,.7.5.2003. As already noted, the direction was issued 

I 
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by the Tribunal on 17.2,2005 "and the applicant has made the 

representation' on 13.3.2003. 

From the above, it is clear that there was no 

inhibition in considering the case of 'the applicant br 

absorption to a Group '0' post under the respondents' on a' 

date prior to 7.5.2003. The respondents, it appears, waited 

to pass the order on the 'representation till amendment to 

the recruitment rules made on 7.5.2005 and the impugned 

order is passed on23.6.2005.  

Now the respondents have come with another case 

that the 'past of Laboratory Attendant is ' reserved for 

Scheduled Tribe candidate and the applicant not being 

Scheduled Tribe candidate cannot be posted in the said 

vacancy. As we have already noted 1  the direction issued by 

this Tribunal in O.A.103/2002 was to consider the ease of' 

the applicant for. absorption to any Group 'D' post. Now the 

further stand' taken by the respondents is that there is no 

existing vacancy in Group tD' posts. Considering the facts 

and circumstances of the case 1  we direct the respondents to 

absorb the applicant in any Group 4 0' post next arises. 

The'O.A. is disposed of as above. 
 

(K.V.PRAHLADAN) 
	

(G.S1VARA3AN) 
ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAN 

y,I 
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EEFORE THE CEtTRAL ADN I N I STRAT i VE mi 
GUWAHAT I IFNC'FI 

ritie of the O,A No  q ~  of 2005 

BETNE:E:N 

Sri Poritosh Dab 

App 1 i c: an t 

AND 

iJn:ion of India & ors 	 Respondents 

Si 	No. Particulars PCQR No 

 App1iation 1 	to 1 12-  

 Verification 

31, Ar1nexLra....1 

Pinne>ure2 
2- 1 

 Annexur'e-3  
2r2Q 

 Ann a x .A r a 4 -' 

/ Ann ax u r a 

Annexura.... 

9 Annexure....7 

Filed by 

\ws\po;tlosh 

Regn . No lt  

File 	c: Data 

14 



I .  ,2 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUL4AHAT I BE:NCH 

No mof 2005 

Sri Poritash Deb 

App 1. Ic: an t 
AND 

Union 	of 	Indi. a & 	e:r's 
espandenfs 

SYNOPSIS 

That the appiicant hails from poor economic sanction of 

the society. After death of his father he was lookincf for a 

jah He is a Madhyamic plucked young person and due to p o o r 

economic condition he could not study furthers On 272,93 he 

/ 
/Lsas appointed against a sanctioned past of Group-I) or daily 

wage b a s i s in the Jawahar Novodaya Vidyaiaya 

Ramchandraghat, West Tripura Thereafter he was appointed 

acjainst a vacant post of Laboratory Attendant on Ek 

consolidated monthly pay of Rs1000./- pm wef 1193 in 

the same schoal By an order dated 249.99 his service was 
-- - 

terminatech Hawever, due to poor financial condition of the 

applicant he was not able to approached any 1 eçjai forum 

against the terminations order. Thereafter, on 15i199 he 

was again appointed as Lboratary Att-endant-cum- Electrician- 

	

- - 	- 	- 
in the same schol On 14.2000 the applicant was verbally " 

directed not to come to the school and his service is no 

longer required in the school Aggrieved by such action of 

the respondent at..tthority q  ear'lier,  the applicant approached 

this Hon 'ble Tribunal by way of filing (JA No 103/202' sy 

	

22 	-.-. - 

[1 



order 	dated 17223 this Hon 'ble 	Tribunal 	in 

oN103/2002 directed applicant to file a representation 

before the Director and Deputy Directionq NVS respondent 

No.3 and 4 describing the grievances of the appi ft ant 

therein It was further directed the respondent authority to 

consider the same sympathetically.. Keeping in mind about the 

past services of the applicant and to consider his case for 

absorption in any Group-D post in accordance with 1 aw 

As per direction of the Honbie Tribunal cJatec! 

272203 	in 	QA..No iø3/2øc2 	the - applicant 	made 

representation 	before the concerned authority 	stating 

therein his case with a prayer to appoint him against any 

roup-D vacant post But the r'espondent authority by an 

order vide memo noOA No 103/2002- NVS(SHR)/ADMN/1263 dated 

236200 rejected the said representaton Hence this 

applicatlon before this prospective hands of this Hon 'ble 

Tribunal praying for just and fair reiief.  

** * * ** * * 

1' 



3 
DEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

6UWAHATI BENCH AT GUWAHATI 

O,A No 	2005. 

BETWEEN 

Sri Poritosh Deb 
Son of Late Budhir I)eb 
Village-Char Ganks, P.S.Khowdi 
District. West Tripura, Tripuraa 

a a acpplicanta 

- VERSUS 

i The Union of India, 
represented by the Secretary 

ata the Government of :I:ndi, 
Ministry of Human Resource 
Development New De ih i-I 1øøi 

2 Jawahar Navodaya Vidyaiaya Samity 
represented by the President 
A-39, Kailash Colony, New Delhi-1iø4Sa 

3a The Director & Commission 
Jawahar Novodaya Vidyalaya Samity, 
A--39, Kailash Colony, 
New rJeihi-11048a 

4. The Deputy Director 
Jawahar Navodaya Vidyalaya Samity 
Nonçjrim HI 1 is, Shi 1 long-793003 a 

5 The Principal 
Jawehar Navociaya Vidyalaya 	- 
Ram Chandraçjhat, District- West tripura, 
T r i p ti r a 

a a a Respondentsa 

DETAILS OF APPL ICATION 

1 a 	 PART ICLJLAROF THE ORDER AGAINST__WHICH THE 

APPLICATION IS MADE 

The present app lic at ion is made against the c3rder 

dated 23-6-2003, issued by Deput: v i)irec:tor, NVS Shiliong, 

disposed of the represefltat10i made by the applicat'-Pfl 

pursuant to the direction of OA NOa 1G3/2O52, 	wherein 

I 



EIR 

rejecting prayer for absorption in a rerjuiar Group—D part 

under the respondent Samity. 

TURISDICTION 

The applicant further declares that the subject 

matter of the application is within the jurisdiction of this 

Hon 'ID Ic Tribunal 

LINITATION 

That the applicant humbly states that there is 

delay of 5 months in filing the present (JA. A separate 

application has been filed for condonation of delay. 

4 	FACTS 0FTHE CASE 

4.1. 	That the applicant is a citizen of India and as 

such as entitled to all riqhts protections and privileges 

guaranteed under the Constitution of India and laws framed 

thereunder. 

4,2. 	That the app]. icant hal Is from poor 	economic 

sanction of the society. After death of his father he was 

looking for a job. He is a Nadhyamicpluckeci young person 

and due to poor economic condition he could not study 

further. On 27.2.93 he was appointed against a sanctioned 

post of 8roup-D or daily waqe basis in the Jawahar Novodaya 

Vidyalaya 5  Ramchandracjhat West iripura. Thereafter he was 

appointed against a vacant post of Laboratory Attendant on a 

consolidated monthly pay of Rs.100/- p.m. w.e.f. 1.1.98 in 

the same school. By an order dated 24.9.99 his service was 

terminated. However, due to poor fi.nanci al condit ion of the 



api:licant, he was not able to approached any legal forum 

against the terminations order. Thereafter, on 15.11.99 he 

was again appointed as Laboratory Attendarit-"cum— Electrician 

in - the same school. On 1 .4.2øø the app:L icnt was verbally 

directed not to come to the school and his service is no 

longer required in the school. Aggrieved by such action of 

the respondent authority, earl icr the applicant approached 

this Hon 'b:i.e Tribunal by way of filing O.A.No 133/23ø2 By 

an order dated 17.2.2003 this Hon 'hle Tribunal in 

O.A.No.103/2002 directed applicant to file a representation 

before the Director and Deputy Di rect ion, NVS respondent 

No.3 and 4 describing the grievances of the applicant 

therein. It was further directed the respondent authority to 

consider the same sympathetically. Keeping in mind about the 

past services of the applicant and to consider his case for 

absorption in any Group--D post in accordance with 1 aw. 

As per direction of the Hon'ble Tribunal dated 

270,2003 in O.A.No.103/2002, the applicant made 

representation before the concerned authority stating 

therein his case with a prayer to appoint him against any 

Group---D vacant post. But the respondent authority by an 

order vide memo no.OA No.103/2002-- NVS(SHR)/ADMN/123 dated 

2316.2003 rejected the said representation. Hence this 

application before this prospective hands of this Hon'ble 

Tribunal praying for just and fair relief. 
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43 	That the applicant hails from economically poor 

stratum of the society, this -father died while he was 

studying in Madhyamic standarth After death of his father he 

had to look inq for a job to run the famiiy. The applicant is 

a Madhyamic plucked person and he registered his name with 

the Employment Exchange 3  Aqartaie 3  West Tripura. 

44. 	That the applicant begs to state that while he was 

lookinc for a job, he got the job of sanctioned post of 

Group-I) on a fixed salary under the respondent No5 by an 

order thted 27997 issued by the said respondent. As per. 

foresaid order, the applicant joined in the post and 

discharged his job satisfactorily. His service was extended 

from time to times 

Copies of appointment orders are 

annexed herewith as Annexure-i 

series 

45. 	That the applicant begs to state that he made a 

representation dated 12999 before the respondent No4 

praying therein consideration of his case for reguiarisat- ion 

considering his length of service under the Sam:i.ty. But no 

action has been taken towards reguiarisatiori of the services 

of the app 1 i c an t 

A copy of the representation dated 

129.99 is annexed herewith as 

Ann e x u r e -2 

46 	That the applicant begs to state that on 14200 

when he went to the school for attenclinq his duty 9  the 

4 
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principal 	(Respondent No.,5) verbally asked him not to come 

to the school and his service is no more requireth To that 

effect he was not even served with a notice, terminating his 

ser'vice as required under two While ftc was prayed before 

the respondent authorities for consideration of his case for 

regularisation and although the respondent authorities did 

not considered his case for reguiarisation, but reacted by 

terminating his service without given him any notice 

47 	That 	the applicant begs to state that 	the 

respondent 	authorities terminated the service of 	the 

applicant and he was not given notice to that effect Such 

actions on the part of the respondent authorities is not 

sustainable under law and same is contradictory to the 

settled principles of service jur'isprudence Admittedly the 

applicant was given appointment by the authority and after 

serving for a long period, his service has been discontinued 

without any notice and without any written order. The 

applicant being a temporary servant under the respondents, 

gets due protection under Article 311 of the const.itution of 

India and laws framed thereunder.  

43 	That the applicant begs to state that making a 

grievance against such illegal termination of serious of the 

applicant due to vindictive attitude of the respondents, he 

filled an Original Application before his Honble Tribunal 

which was numbered as 0 A No 103/2002 This Hon b Ic Tribunal 

after hearing the parties therein, was pleased to disposed 

of the same by an order dated 1722003 L4hile disposing the 

said OANo103/2002 this Hon able Tribunal directed the 

applicant to submit a fresh representations before the 



respondent No.3 	and 4 	narrating 	his 	grievances. The 

respondent authorities 	has been directed to 	consider the 

representation of 	the applicant sympathetically taking into 

account 	of the past services rendered by him and to 	condor 

the case of applicant for ahsor'ption in any 6roup 	D 	vacant 

post. 

A copy of the order dated 17.2.2003 

in O,A,No.103/01 is annexed herewith 

as Annexure-3. 

4.9. 	That the applicant begs to state that pursuant to 

order dated 17.2.2003 passed in O,No,103/2002 he 

submitted a fresh representation before the D:irector 9  JNVS 

and the Deputy Director, JtS1VG Shiliong i.e. respc:ndent No.3 

and 4 respectively to the earlier O,.No.iO3/2002. In his 

fresh representation dated 13.3.2003 he clearly stated his 

case with a prayer for consider of his Case against any 

Lroup-'D post any where under the samity. 

A copy of the fresh representation 

dated 13.3.2003 is annexed herewith 

as Annexure-4. 

4. 10. 	That the applicant begs to state that in the 

order dated 17.2.2003 in O.A.Nc. 103/2002 this 	Hon hie 

Tribunal directed to submit fresh representation hefQre the 

respondeit authorities stating therein the case of the 

applicant and the respondent authorities were directed to 

consider the case of the applicant sympathetically Ofl 

contrary the respondent authorities i.e. the Deputy.  

Director, 	JNVS 9 	Shillong 	disposed 	of 	the 	fresh 

representation dated 13.3.2003 by an order dated 23.6.2003. 

6 
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In 	the order dated 26.42003 the 	Deputy 	Director s 	JNVS 

Shill onç rejected the fresh representation dated 	133.2003 

submitted by the applicant merely said that 	the 	procedure 

for 	recruitment , of 	non 	teachinq 	staff 	of 	the 	Jawahar 

Navodaya Vidyalaya 	are 	revised 	by 	the 	samity 	and 	nan 

sponsored candidate by the Employment Exchanie can 	not 	he 

consider for appointment against any post 	of 	non--teachin 

staff 	And therefore fresh representation of the 	applicant 

has 	been rejected 	by 	the 	respondent 	authorities 	after 

sympathetic:: consideration of the 

copy of the rejection order 	dated 

23003 	is 	annexed 	herewith 	as 

tnnexure-5 

411 	That the app:licant becjs to state that while 

disposing the fresh representation dated 1332003 submitted 

by the applicant approach and merely rejected the same only 

on ground as stated in the rejection order dated 232003 

that the recruitment rule of the samity does not allow the 

applicant to appoint in any 1ost of non teaching staff in 

Jawahar Navodaya Vidyaiaya In order dated 1722603 in 

OONO 103/2002 this Hon b1 e Tribunal directed the 

respondent authorities of JNVS to disposed of the fresh 

representation of the applicant and consider the same 

syrnpatheticaliy. But in the rejection order dated 2362003 

it is ref lected that the respondent authorities did not 

consider the fresh representation of the app.icart 

sympatheticaliy. The applicant has filed a representation 

dated 17703 aQanst the lmpL.tclened order dated 236.03 

which is yet to dispose of by the Respondents 

.7 



A copy of the said representation 

dated 17.7.03 is annexed herewith 

and marked as: Annexure-6. 

4.12. 	That the applicant begs to state that from 

the rejection c:rder dated 2362003 it is reflected that 

the ctrot.md for non consideration case of the applicant 

sympathetically is the revised rule recru.tment of the non 

teaching staff of the samity. No candidate other than the 

one sponsored by the Employment E>chanqe can be consider for ,  

appointment against a post of non teaching staff of Jawahar 

Navedaya Vidyaiaya. In a official communication letter vic:e 

Memo No-2/NVS/SHR/95-96/Rectt/NT/1902 dated 25..796 

isu:ed by the then Deputy Dir'ecter., JNVS to different 

principal of the Jawahar Navodaya Vidyalaya stated therein 

that the person workng in the Vidyaiaya as part time/casual 

basis are eligible for the pest of LahAttendant and Driver, 

may also be considered for interview along with the 

sponsored candidates of the Employment Exchange provided 

their names are registered in the Effioyment ExchanQe 

A copy of the letter dated 25.7.96 is 

annexed herewith and as Annexure-7 

4i3 	That the applicant begs to state that in the 

instant case applicant has a valid registration 	card 

registered in the local Employment Exchange and considering 

his loiiq service tenure since 1993 upto 2000 under the 

Jaiahar Navodaya Vidyaiaya, West Tripura there would not any 

impediment to consider his case for appointment against a 

Group D post While disposed of the fresh representation 

0 

1 

0 
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dtd 13.3.2003 submitted by the applicant the respondent 

authority did not taken into account the part service 

rendered by him. Therefo:T'e the rejection order dated 

23.6.2003 (nnexure-5) should be set aside and quashed. 

4.14. 	That 	from 	the 	aforesaid 	facts 	and 

circumstances it is well reflected that the appi icant has 

illegally terminated from his service due to the vindictive 

attitude of the respondent. Moreover while disposing the 

fresh representation submitted by the applicant, the 

respondents have failed to take into consideration of that 

fact of his past service and his employment registration 

under the local Employment E.>change. The respondent merely 

rejected the case of the applicant only stating that the 

revised recruitment rule and thereby only hope of the 

applicant has come to the end. 

4.15. 	That the respordent can very well accommodate 

the applicant against numbers of vacancies in the Group—'C 

and Group— 'D' post under the sami ty. The case of the 

applicant is also covered by various O.Ms. issued by the 

Government of India and his case is also requir'ed to be 

considered for grant of temporary status and regularisation 

under those O.Ms. 

The applicant craves leave of the 

Hon ble Tribunal to produce those 

OMs at the time of hearing of the 

case. 

9 



4. 16. 	That t h e a ppl :icant demanded j u s t ice but t h e 

same has been d e n i e d to him a n d hence this appi :ication 

praying for 3u..t and fair relief 

4.17. 	That the app! i c a t i o n h a s been filed honaf:ide 

and to sec:ure the ends of justic:e 

5 GROUNDS FOR REL 1E.F WITH LEGAL PRovIS!oNS 

5.1. 	For that the i mpucned ac: t: ion on the p art of the 

respondent are illegal arbitrary and violative of Article 

14 16 and 31.1 of the L.onst i 1: tion of . nd :t a and .1 aws f rained 

i; h e r cu n d e r 

5.2. 	F::cr that the applicant be:inc in continuc:us service 

for E years in the school his service ought n o t h a v e to 

t;errninate by the respondents 

5.3. 	For that the respondents disposed of t h e fresh 

representation of the applicant mechanically and case of 

applicant for absorption against any Group— D' post has n o t 

been r:onsidered sympathet ic::al ly.  

5 4 	For that :1 n any vIew of the mat ter the impugned 

order is not sust a I nab!. e 	 - 

The 	app! icant c r a v e s leave of this 	Hon 'ble 

Tribunal to ad v anc: e more c rounds both 1 eg a! as we].] 	as 

factual at the time of hearing of this case 

1 
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6.DE:'rA I L.S OF RE .D1E3 EXHAUSTED 

That the app]. icant dccl ares that he has exhausted 

1 1 the remedies avail able to them and there is 	no 

alternative remedy available to him 

7. MAT T ERG NOT PRE:v I OUSL V :: IL. EL) OP. PENDING I N ANY OTHER 

COURT 

The applicant further declares that he has not 

filed previously any app lic at ion writ petition or s)i t 

regarding the qrievances in repect of which this 

app 1 icat:ion is made before any other court or any other 

Bench of the 'Tribunal or any other authori ty nor any such 

application writ petition or suit is pendinc before any of 

them 

8 IL i E:F soueH'r FOR 
1JncJr the facts and circumstances stated above 

the applicant most respectfully prayen that the instant 

application he admitted records be called for and after 

hearinq the parties on the cause or causes that may be shown 

and on perusal of rec:orda be qrant the fol low'ng reliefs to 

the appiic:ant - 

8 I 	'To set aside and puash the orders of termination 

and re jec:t ion order dated Z d 2øø' ad to re instate the 

app]. :icant with 'full back waçjes and other service benef I ts 

8.2. 	To direct 	the 	r'espondents 	to cccommod ate the 

app 1 ic: ant 	in any 	v ac.: ant 	post 	(GroupC or 	Grôup"D 

commensurat incj to his qualification and to réul arise ii is 
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~O/ 

such service takinq into consideration the OMs mentioned 

above 

Cost if the appiication 

Any other relief/reliefs to thich the applicant is 

entitled to under the facts and circt.Amstances of the case 

and deemed fit and proper.. 

9. INTER IN ORDER PRAYED FOR 

Under the facts and circumstances of the case the 

applicant pray for interim order directing the respondent- s 

to consider the case of applicant against any vacant post of 

Group--C or Group -D under the respondent authorities.. 

10.. 

The application is filed through Advocate.. 

11 PARTICULARS  

I..P..O.. No.. 	2 

Date 	
. bA -!3 

Payable at 	v Buwahati.. 

12.. LIST OF ENCLOSURES 

As stated in the Index 

1 2 



VER IF I CAT I ON 

I Sri Pori tosh Deh aged about 	years Son of 

Late Sudhl r Deb, vi li age-Char Sanks P ,S, Khotdi 	P'iC"t 

West Tripura Tr:ipura do hereby solemn 1 	aff :Lrm and verify 

that 	the 	statements 	made 	in 	para- 

graphs 	\IO , .11 	 are true 

to 	my 	knowl edçj e 	and 	thoe 	made 	in 

pararaphs are also matter of records 

and the rest are my humble submission before the Hon b1e 

Tribunal, i have not suppressed any material facts of the 

case 

And I sign on this the Verification on this 

the Lday of AN of 2005. 

LL 

1qnaturE? 

I 
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JAAHAR NAvor;•AYA VIDYALAYA ; RA1CHANDRAGHAT : tST TRIPURA 

Rf1NoJ.1.9/JV(RCG)/90/3833" 	 Date - 2709,1993 

LLIL 0 ri D E R / 

ou are appointed on daily wage basis against a sanctioned post 

: 	
on a fixed salary of Rse4000.(Fo1r hundered) onlyper month 

The appointirient is purely temporery.erid can be terminated at 

any time without assinging any reason0Thl,S will not confer a right to claim 

perinannt/regulsx' absorption on any laer date and tlmeThere Is no spocif Ic 

area of your dutyYcu may be employed for any work the Vidyalaya requireS 

Your appointment comes.Into effect from 27t , t9 

To

,v?  

Shri Paritosh Deb 

Khowai 

Principal 

Copy to :- 

01 	The DMe & CollectorWest Tripura, AgertalaQ 

02 	The Leputy Director,NavOd.Ziya Vidyalaya Samiti 
Reional Off ice,LachuTdere,ShIllOflg 

SD 
Principal 

/ 
/ 

/ 

•i' - 
!. 

) 
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hrj 	
Ueh 	Working in this 	

w.e, 

12.111995 on 	
in 	

Py of 	50C'.C(, with vac 
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works, 'Ih 	is 
Purely tcmporry.  
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JAWU-I1R NVG'DIYA V1DYALA4 W 	 WEST TR1PURA 

	

,f. Eef.N 	 X 44 

	

o.F.1-8/JNV(RCG)/9C-98, 	 Date-01.Ci.1998 V  

V 
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V• OFF 1C]V  ORDLR 

	

V 	 - - - - - - 

 

 V 

You are appointed against the vacant banctloned post 

• 	
/'V' 

 

of Lab. Attendent on purely temporary basis Von.ficed consolidated 

f monthly salary of Rs. 10(.00(One Thousand) only on part-tame C"V 
/ 	

bdSi w.e.f. 01.02.1998. 
V 

V• 	 ., 	Your sersice can be,  termanited at any tirnewitho'ut 

notice or assmglng idny reasons thcreof. 
V 	 V 	V 

1 Tor 
VV 4 V . VVV 	 - 	

- 	 V 

V V 

 - 	hri Paritosh Deb.. 	V 

V 	

V 	
V 	 V 

J.N.V. Ramchandraghat. 
•- 	

:' 	 •- 	 :- 	 - 	

- 	 V 

'V 	
V 

V 	 V 	 V• 	
V 	 fl 	

__V 

, PriacIpal 
V 	

- V 	

:. 	

V 	V :. V 	

V 	
V 	

/ 	
V 	

V 	

V • 	

V 

V 	

V 	
V 
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V 	 V 

V 	
V 

• 	
V 	 V 

V 	 / 
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The Deputy Director 

Nivedaya'Vidyalaya Samiti 

Regional Office, Nonjrin Hills 

Shillong - 7 9 3 0 0 3 

/ 	

Through:The Principal 1  J.N.V. Ramchndraghat, West TrI L.ura 

Sib : 'Coriieraticn for Requl.r App4tment. 

SIr, 

With due respect and humble submission, I would like to  

draw your kind attention that I have been serving in your Vidya-

laya, J.N.V.Ramchmndraghat, sinae SeptL 23, 1993 on part time 

basis. Sometimes against the pest of Electriciaâ and sometimes that 

of Lab. Assistant. I am performing the duty in Scice Lab.,operatin 

the Generator of the Vidyalaya including all other Electric Work. 

I gtRs. 1000.00(Rupees One Thousand)only for the said 

duties, a very rnegre amount to lead my life, 

1, therefore, request your honour to kindly appoint me on 

regular basis against any such posts any where dn this re.ion and 

oblige me. 

Thanking you, 

Date :- 12.09.1999. 	 Yours faithfully, 

Paritosh Deb 

P 
\'\ 

1.  \ 
t,  

A 
t} 

: 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GuWAHATI BENCH 

Original App1iation No.103 of 2002 
0 	 0.0  

Date 4  of decision This the 	aLeuarYO3 

1 The; Hon 1 ble Mr Justice D N Chowdhury, Vice-Chairman 

The Hon'ble Mr S BiswaS, Administrative Member 

Shri Paritosh Deo 	• 

I fS/o Late Sudhir Deb, Village-. Char Banks, P.S.- Khowai, 	 a 

J 	 District- West Tripura, Tripura.. 	Applicant 

V 	:••. 	

:.B•Ad 	Mr B:K.' SharmaM' S. Sarma 
and Mr U.K. Goswami. 	.., 	 . : . 	 -. - 	 --s 	 ' 	 - i 	 •- 	 ...... . 	:.. 

: 	cversus — 	.- 	• 
$ 	is 

L:m e  Union of India, represented by 
. . .Tlie Secretary to the Government of India, 

Ministry of Human Resources Development, 
New Delhi 

2.The.Navodaya Vidyalaya Sami 1 ty, 
Represented by the President, 
AT39, Kai1ash Colony, New Delhi:. 

3.. The Director, 
Navodaya Vidyalaya, 

)ri1s-A.39,Kailash Colony-, 
't4.\ New Delhi 
.4!The Deputy Director, 
tNavodaya Vidyalaya Samity, 

•,,,,,- 	Nongrim Hills, Shillog 
?.jThe Principal, 

Návodaya Vidyal'aya,- 
:j Ram Chandraghat, 	- 
/ 	Pistrict-West'Tripura, Trpura 	Respondents 

By Advocates Mr K N Choudhry and Mrs R C Choudhury.  

(ORAL) 

CHOWDHURY J. (V C 

The applicant was first appointed on daily wage 

basis by the Principal, Jawahar Navodaya Vidyalaya (JNV 

for short), Ramchandra Ghat, West Tripura vidrder 

dated 27 9 1993 As per the appointment letter the 

\>— •applicant was appointed on daily wage basis against a 

- 	 .. 0. 0  

\ 	 l't 
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(H 
sanctioned post of Group 	D' on a fixed salary of 

Rs.400/- per month. It was stated that his salary was 

subsequently increased to Rs.500/- per month. By order 

dated 1.7.1998 the applicant was appointed against a 

vacant sanctioned post of Laboratory Attendant on purely 

temporary basis on fixed consolidated monthly salary of 

Rs.1000/- on part-time basis with effect from 1.7.1998. 

By order dated 24.4.1999 due to the commencement of th; 

summer vacation of the school from 1.5.1999, his.servicee  

from the part-time job as Laboratory Attendant was 

terminated with effect from 30.4.1999. The applicnt 

submitted a 'representation before the Deputy Director, 

• Navodaya Vidyalaya Samiti on 12.9.1999 requesting for 

appointing him on regular basis to any post in the 

region. By order dated 15.11.1999, on the strength of the 
•0 

representation of the applicanti the 

I a'icant was again appointed on part-time basis as 

.01 	
Labratory Assistant_cUm-Electriclan on a consolidted 

\J  '.2fy/ea monthly salary of Rs 1000/- According to the 

pp1icant from 1.4.2000 his service was terminated 

without any order. Being aggrievedi the applicant first 

knocked the door of the High court by way of a Writ 

Petition, which was numbered and registered as W.P.(C) 

No.557 of 2000. By' order dated 20.7.2001 the High Court 

• 	dismissed 	the application of the applicant as not 

U 
\--_-- 	maintainable and the app1icant 	therefore, moved this 

Tribunal by wa of the present O.A. assailing the action 

of the respondents including his termination from 

service. 	 '' 0 

NVI 
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2. 	The respondents submitted their written statement. 

In the written statement the respondents stated that the 

applicant was engaged on part-time basis from time to 

time due to exigency of service. His engagement itself 

indicated thaL he was engaged purely o.n temporary part-

time basis indicating that his service was liable to be 

terminated any time without any notice. The applicanti 

though was working as a Laboratory Assistant for some 

r time, he was not eligible for the post since the 

prescribed qualification for the post of Laboratory 

Assistant was to the effect that the candidate would have 

passed the Secondary Examination (Class-X) or equivalent 

with Science subject and since the applicant did not 

eligib]e for 

tt. post. That apar 	
the respondents also stated that 

th post of Laboratory Assistant in the school was a 

re 	ved post for SI communitY and for that purpose the 

\) au btity conducted an interview on 6.4.2000 and selected 

/regular Laboratory Assistant from the ST community and 

who had already joined in the post. It was pleaded that 

the service of the applicant was terminated as per terms 

contained in the appointment letter. 

3. 	We have heard Mr S. Sarma, learned counsel for the 

applicant and Mrs R.S. Choudhry, learned counsel for the 

respondents. From the materials on record it appears that 

the applicant was working under the respondents since 

1993, of course, with some breaks, till the impugned 

as order of termination was passed. The applicaflti..:,. 

contended by Mrs ChoudhrY, was holding the post pur1y 

on temporary basis under the respondents. But then, the 

•respondents as a State under Article 12 is also to act as 

a.......... 

I' 

p 

/ 
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a benevolent employer. The very termination order which 

was only an oral termination oider, on the face cannot be 

accepted since the order was passed without any notice or 

the payment.in lieu thereof. 

4. 	On consideration of the • entire materials on 

record, we are, however, not inclined to disturb the same 

since a person was already engaged on holding a regular 

selection. We, however, feel it is a case in which the 

• 

	

	respondents need to consider for absorption of the 

applicant in a Group 'D' post in which the applicant can 
- - 

befitted. Mr S. Sarma submitted that the applicant has 

no particular choice and is willing to work even outside 

West Tripura provided he is engaged in a regular Group 
- 	 - 	 --- 	 - 	 . -- - 	 - - S  - 

0 

0 

'ccifliStj 	ost. 

- 	 - 	- 
--.\ On consideration of all the aspects of the matter, 

l C- 	- 
•.y-.--we. 4el that ends of justice will be met if a direction 

H 	 / 
\Jj'1is 	issued 	on 	the applicant 	to submit 	a 	fresh 

r.4'presentation before the respondent Nos.3 	and 4 

narrating his grievances within a month from toay./If 

such representation is made the authority shall consider 

the same sympathetically, keeping in mind about the past 

services of the applicant and consider his case for 

absorption in any Group 'D' post in accordance with law 

in any vacant Group 'D' post.f 

6. - 	With the abovve observation the application stands 

disposed of. Nokd1eas to costs. 

" 
((( 	 jJ/ VICE-cHAIRMAN 

u1 •..h 
. 	••- 	--'-' 	- 	. Sd/ MEMBER (A) 

C 
	CI! 

.... 

n km 	 - 

FA 

S. 
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C1(' 	L)i.rec.:t;c:r 

Navc:idiya' V:i.ctyaiay 	8i:i ti 
J.:pI i.aIi 	(4c;).r.ny 9  

'\I(?tJ U 	Lii i1 1c:.41 

• 	 r'(;:i 	c:ic:i•:ï 	cit•?cJ 	: i 	r::.ec.i 	:i.ïì 	1JI 
y 	t:.ri;i"1 	(i:Jin:i i 	:i..t;i';i; :i v In 	 . 

(.i•itj h 8, i; i.Lerr:i 

:1. 	i•••• 	 • 

ij:.th 	cJ.Ae c:iE'fereric:e 	arid jr'c:rlc:)i..ir:i si.:n,ii:io; 	.1. 	becj 
• 	 1.: 	lay tii 	fol io&iiic f 	j jflpc;  before yottr honor..kr 	fc 

k:ird 	cc::r.3ic:ii:?ri;i.c:ii 	arld 	r*'I(z!(:::(.'?!:
.  E'. ik T- Y 	R c:ti.c::ri 	i;ereii I 

• 	 hat 	:3ir' 9  a'ftrL:he datii cif my 	ather 	I 	r! 	no 
traba c - on my furthr' studies and fc.:'r 	;ant 	of 

.1. 	I iaJ 	It.?Cj lItere(.:l 	ffl/ 	ria.lna3.n'liie 	i.cic:a.l. 	::ifl!J I(:)/mfl?r1t 
• in::h:: C(€? 4 	1 her'a'fter 	.1 	cjot my Let joi::' 	in 	JN.", 	i-m 

Jcst 	I' .  r':i.i::'ura 	1:iot:a 	q'c:I(.ID 	I) 	:iast; 
J. '1: i 	I 	L1?ct 	t::c.:i 	C?I: 	a 	t..t al 	c.:rf 	'I1i 	r:(fl 

ti).C?CJ.i?iit.l.y ifl"41 	%uc:Ii 	ay 	•as iric:i"eu::.eci tc: 	 •-- 
anc::i 	f:irial 1.' 	1. 	a1i.c.':tc?c:i 	t;e 	r:aI 	c::'f' 	:::: 	j:jjj/ •.. If 

	

4)t3 	(Jnc:e my 	crv:i.c:c? was d:iscont::i.riuec:i i:iy 	;sn 
or 	ciatec:i 24,4/ anr:i 1 havinc:j no c:thc_?r 	affirmative 
made 	req ests 	L. 	thE' 	corc: Cl rn ed 	author :1 ty 	'for 	(fly 

a:i::c1rif:1ien'i;,, 	'lf:e 	i.c3 	ac.t't;IcDr- it>' 	(zj'E 	:::Lead;ed 	tca,i::i.ic:ii.rs'L: 
ne 	once acai.i"i we.,f. l5, ti 9 	a nd 1 continued as 	:uch 
ii i 	• 	 v er 1  w 	:i. 4 2db 	I wan as!:: ec:t riot 

to 	atterici the off ice any 'further. I subrri:i. t'ted 	ineinbers 
r::ii"ener,tat ioc-Is 	I'::4u'i'; 	same 	y:i. e Ldcn::l 	nc:: 	resu J. t 	in 
i;ve . 	;3i.'a't';ed 	thL(d!i.. I had to move 	Hon 'b Le 	Hiqh 

(....o'ni'Lc:ii" red resa]. of h'i.n 	i'ievanc:es but: the raid casc.' 
wan su!:nequeni:: .Ly trar 	terred to (2e.........al. 	idrn ,j9i:;tr'at'1 

I 	I 	J. 	( L. 	I 	I J. 	I 1( IC 	I I 	I t (III d 	I 	 I 	4 

	

4 	 ..,4C::::4•,I' 
ci as HA No 	i 	./ 2ci'2 

	

':I'i::' 	Ion 'L:ilc 	1 riburaJ. 	i.sn..ed 	notice 	arid:! 
ur tI::r? n'i;atement: wa::; 'f:r.Ied on L -,  e I I a, 1f of NV9 	in 

i.c:l 	nI)i:l:c'rl 	r.4i: 'i:e' rn(_-, ri 't:.,, 	il, 	w ' r 	r::c)i "'I;c::'rlc:Ic?ci 	tti;ri. 	(.L 
i5IICI .17. 	t:he. rd? 	a. in vac::anc::y , !'OR'eVE.r 	there 	are 

	

c: 	: 	. Ii 	I•. 	, 	• ,. Iml. 	.1, il i 

• 	- 	. 

/ 

/ 
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That the Hn 'ble Tribunal 	a f t e r hearincj 	the 
arties to the proc:eed,nq Was p.1. eased to dispose of the 

said 'OA vide :i ts Judçirent and order dated :17 2 2d3 
with a direction for cc:'r)s:Lderat ion of my case ac;ainst 
any v ac: an,t post .y ( copy of the sa icE Judcmen t is ye 1; to 
be made avai.1.able.to  me and as such 1 undertaIe to 
furnish the same as and when same will be avail, able) 

That in view of the above 1 earnestly request Your ,  
honour with my folded hand for extend incj a help iric hand 
towards coris3.deratiori of my case açjainst any post 
anywhere i.mmeci i. ate 1. y. 

.1 hope and t'ust that Your honot..rr wo'..ild cjracious.I.y 
be p1 eased to consider my case for appo in trñen t aq a inst 
any Group--I) post.. ny whe re. 

LO 

 

9 inc::eTe l 	Ycx..ir's 

Paritoai 	I)eb 
:./o 	I_i;.. 	Guc:li- i r 	I.)cL:, 

(.har 	.ariks, 	P3 
D:Lst,.-EJest. 'rr:i.:ura 	Tripura. 

(.c:I::v 	t: 
Dy. I)i rector' 

i'Jonqritn 'lit ls 
Shillong-793003.  

fl 
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2 	 .; 6, 20U3 Re r 

I 	/ 

I 
	 4! s"a5inq of thr On 	 , 

J 33 /'L00/ Iy 	 ' bS e Cn{o 	i'dH 	St j y 	T Y i Luat 
uahtjka ech on t7. 2po3 	Shrj 	arL0e 	(Ide  IIcner j  

di 	 qbn-  j 	1 es h repreccv' 	r bfoy 
Peoc1n I N D 	3 	i.e. Cc?u1js5]c_r 	1\4V5 	d 0u 	Djfeceo 

. C , Sk fl I on 	h n d ii' 	h f ron 17 2 1003 ind {h 
u 3i-j y wç d. rcEed 	o cu 	ce r t) 	57ie SyipaLhec' ci i 

ccofdA11ce 	ih 3cw 

Sd Deb Shmeci f is 1re3 rcesen_ 
ioi by Read PE c 26 3, LO o3 a nd rececve'l hs 	iona 

O1iic 	ot 3) 3- 2003. 

s ki s I r esh rEpr Sent 	ion 	s C kji 	ecI in 
acCord hCe with he 	CLI I11 	 Rut 	ad pruceclure 1<eep n9 
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To, 	 Date;1773 

Dy. Director, 
Nongrim Hills, 

Shi. 1 lcnct -793003n 

Sub:- Representation aQeinst the order dated 236.03 

bearing No ig3/2øø$NVS(SHR)/4dfln/1263 

Sir, 

With dUe deference and profound submission I beg 
to lay the following few lines before your honour for kind 
consideration and necessary action thereof. 

That Sir, after the c1eath of my father, I had no 
option to abandon my further studies and for want of JOB I 

had registered my name in the local Employment Exchanged 
Thereafter I got my 1st jab in JNV, Rem Chandra (That, West 
Tripura against a group 0 pasts Initially I used to get a 
sum of Rs 4/- pm. Subsequently ry such pay t'.ias increased 
to Rs 500/- pm, and finally I wal allowed the pay of Rs 
1000/-- pm, w.e.,f. 1.1..9B Once my service was discontinued 
by an order dated 24.499 and I having no other affirmative 
made requests to the concerned authority for my appointment 
The said authority was pleased to appoint me once again 
w.e.f. 15.11 99 and I continued as such till I 4.2000 
However, we.f. 1.4.2000 I was asked not to attend the 
office any further. I submitted memher's of representations 
but same yielded no result in positive. Situated thus. I had 
to move Hon'ble High Court for redressal of his grievances 
but the said case was subsequently transferred to Central 
Administrat:i, ye TribiAnal, Guwahati Eench at GLtwahati and same 
was registered as OA No. 103/2002. 

That the Honble Tribunal issued notice 	and 
written Statement was filed on hehIf of NVS. In the said 
written statement, it was contended that at JNV Rarneswarcthat 
there is no vacancy, however, there are other vacancies in 
N.E.Req ion. 

That the Hon'hle Tribunal after hearing 	the 
parties to the proceeding was pleased to dispose of the said 
QA vide its Judgment and order dated 17.2.2003 with a 
direction for consideration of ny case against any vacant 
pC)St. 

As 	per 	direction of 	the 	Hon'h].e 	Central 
Administrative Tribunal, (3uwahti E(ench I filed a fresh 
representation on 2303 which was received by the Regional 
office on 31.3.03. Your Honour was pleased to dispose of the 
representation by the order dated 23..03 re jectinçj my 
prayer for consideration of my case against any post 
anywhere sympatheticallY taking into consideration my past 8 
years long service under you on the ground of revision of 
the procedure of the recr'uitment of non-teaching staff. 

That in view of the above I earnestly request your 
honour with my folded hand to rec:onsider my case against any 
post anywhere since I have already served your Department 
for long period of time. 

20 



i hope and trust that Your honour wui ci grac ious 1 y 
he pleased to consider my case for appointment apainst any 
(%roup-.t) post any where.  

Yoi.t r s f a i t h f u ii y 

Paritosh Deb 
S/o Lt Sudhir DChq 
vii.:1 -Char 3ar:s P.S. Khowai q  
Dist: West Tripura Tripura 

Copy to 
Thee Director 
Novodaya Vidyal aya Samni ti 
A-39 Kai lash Colony,  
New Dc 1 h i 110048 

4Q1Vl 
'I'- 

14"s 
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.. 	. 
To, 

S 	 S  

The Prinpa1, 
JNV. lVWest Tripura, 2) R.K. t0 --4- 
) Pfukhro - Mao, 4) Lepajarinq ) Tuens;rig 

6) Mahad.evpur, 7) North Sciii 

Sub: 	Rec -ujtment of Lab. Attendant-  and  

Sir, 

This is regarding conduct of interview gainst ganci<n. - d 

post of Lab. Attendant and Driver to' be conducted at your level 

Constituting Vidyalaya Appointment Sul:)- Committ:.e as decided by this 
Office. 

The list of candidates may •be ohtaine 	rem the local 
Emplym:nt Exchange at the ratio of 1. : 10 &:• 	L .1. post 10 	dir; 

to be called for and interview may ho concbjci. 'i after verifica1:oii of 

e'igibility. criteria oivorj in the encJ.esd Anur. 

Tho person working in thct Vidyalaye as ?art-time/casual basis, 
and eS!. i qiJ.e for the post may also be COnSid?2(Cj for interview along 
wlth the sponsored candidates of Lhc 1"'I"PlOyIn-z tit. Exc1- ge provided thci.j -
names are registered in the Employment Exchan 	SqThe applications s 
foarUed by the Principals are sent herewith for necessary action at 
your end. 

The recruitment process may be cmplotr1. at the earliest 
POSSible time under intimation to this Office. 

Yours 	i.thfu 1]. 

Enclø. 	' 
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New Recruitment_Rules. 

Group ICI Nnn- riini tLrlal 

	

H ,(a) 	Age 	13 to 30 years. 
Jc1axao1c for eli1blE catc'JoriLc as per Srti I1JC 

Pass Secondary / Class 10 ith seionce as one of  
tcesubjects rc I 

—r I Scale of P&y 	Ps. 775-12-871EB_11-1025 • ( 

C' ( Non - Ministerial ) 

years 
eligible categories as per Sam±ti 1 s Rules ) 
for Consideration of age may be given as last dat 
sponsored list from Employment Exahanges. 

(i) Páss.Class- viii 

(ii') Possession of valid driving. 
r4encyofthe MotorVehicle,.Kflowleç 
Mechni 	and experience of dLv1ng 
fcr at least three years. 	.' 

F 

(c) 	Scale of Pay Ps. 950-20-1150.-Ee-251500 e 

S 	

: 

• 	 t 	S 	••. 	S• 	

.• 	 :: 	• 	

.. 	
S 

- 	\\ 	IIi__-\ 	S-S. 	 • 	 S 	 • 	 S•S. 	_• • 

2. 	Driver Group 

Age 	18 to 30 
Relaxable 'for 

Th target dt 
for receipt of 

Oualificat -icn 
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BEFORE THE CE 	1MTNjSRAT1VE TRIBUNAL ( 

	

GU:flENCHJ 	 2 

Original Application No. 43 of 2005 	 I 

J;  

	

IN THE MATTER OF: 	 I 
Sri Paritosh Deb 	 .Applicant 

Vs 

The Union of India and ors. 
.Respondents 

IN THE MATTER OF: 
An affidavit filed on behalf of the Respondent Nos. 

2 to 5 of the aforesaid Original Application in terms 

of the Order dated 20.06.2005 passed by this 

Hon'ble Tribunal in the said Original Application. 

AFFIDAVIT 
I, Shri Debananda Hazarika, son of Late D. D. Ha.zarika, aged about 53 	years, 

presently serving as the Deputy Commissioner of the NVS, Regional Office, Shillong, do 

hereby solemnly affirm and state as follows: 

That I have been impleaded as the Respondent No. 4 in the instant case and a 

copy of the Original Application has been served uponrue. I have gone 

through the copy of the Original Application and have understood the contents 

thereof I am well acquainted and fully conversant with the facts and 

circumstances of the instant case and as such, I am competent to file this 

affidavit. I have been duly instructed to file this affidavit, on behalf of the 

Respondents No. 2, 3 and 5 also. 

That the instant affidavit is filed in terms of the Order dated 20.06.2005 

passed by this Hon'ble Tribunal in the aforesaid Original Application 

directing the Respondents to bring on records the procedures that have been 

changed and are now followed regarding the appointment of an incumbent in 

the NVS. However, the Respondents reserve us right to file a detailed 'written 

statement at the appropriate point of time. 

That the grievance sought to be raised by the applicant in the present Original 

Application is that his representation submitted, pursuant to the directions of 

this Hon'ble Tribunal dated 17.02.2003 in O.A. No. 102 of 2002, before the 

Respondents has been rejected vide order dated 20.06.2003 without 

considering his case for appointment to the post of Laboratory Attendant on a 

regular basis. 	 ' 



- 
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4. 	That while preferring the present Original Application the applicant has relied 

upon an order dated 25.07.96 issued under No.1-52/NVSISHRJ95- 

• 96/Rectt/NT/ ...... by the Deputy Director, NVS (Annexure —7 of the O.A.) 

whereby it was directed to consider the cases of part time / casual employees 

who are eligible for the post of Lab Attendant and Driver for interview along 

• with those candidates who are sponsored by the Employment Exchange. The 

applicant being engaged on casual basis as Laboratory Attendant has claimed 

to have a right for being appointed on regular basis in terms of the aforesaid 

order. 

- 5. 	That it is pertinent to mention herein that the post of Laboratory Attendant in 

Jawahar Navodaya Vidyalaya, West Tripura is exclusively reserved for an 

Scheduled Tribe candidate in terms of letter dated 16.10.97 issued by the 

Deputy Director of the NVS, Shillong. As such the applicant being a non ST 

candidate could not claim to have any right for being appointed as a 

Laboratory Attendant in the Jawahar Navodaya Vidyalaya, West Tripura on a 

regular basis. Be it stated herein that the said fact vas duly argued before this 

Hon'ble Tribunal in O.A. No. 102/02. The applicant has deliberately 

suppressed this particular aspect in the instant Original Applicant. 

A copy of the said letter dated 16.10.97 is annexed 

herewith and marked as ANNEXIJRE - A 

	

6. 	That along with the aforesaid impediment on the part of the Respondents in 

appointing the applicant as a Laboratory Attendant on regular basis, the 

Deponent further begs to state that vide order dated 07.05.20.203i ued under 

No.F.No.2-1/02-NVS ( Estt.) a procedure for notification and filling up of 

vacancies in the NVS has been categorically laid down inter alia as follows: 
.-. -•• 

	

•!-_•• 

Vacancies should be notified to all the Employment Exchanges of the 

district where vidyalaya is located including all sub-Employment Exchanges. 

While notifying vacancies to the Employment Exchange, complete details 

regarding Name of Post, Pay Scale, Age limit, reservation of post as per roster 

points, eligibility conditions, copy or recruitment rules, last date - for 

submission of names etc must be intimated. 	 • 

Vacancies shall neither be ath'ertised in the newspapers. nor displayed 

on the notice board of the Vidyalaya. It is reiterated that no candidate other 

than the one sponsored by Employment Exchange shall be considered under 

any circumstances". 
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 ORDER 	 , 

. 	. 	 I. 	• 	 . 	

0• 	0 

With a vit' to ensure objectivity m the selection process the following guidelines are 
.hereby laid down in supersession of all previous instructiOnS on the subject to strethiline the 

1 .  • • process of selction of candidates for appointment to the posts of LDC, Lab Attendant and 
: EIectrician-CUP1UiBber in the VidyaIay:- . . . . .. 

1; 	 . 	 . 	
H• 	. 	. 

. 1. • 1 Notification ofvacaiicics 	1 	 . 
7 1  f 	I 

. 	
fied 	all the Employment to 	 Exchanges of: the district 

(1) 	Vacancies should be noti 	
• • : . 

t t 	
where vidyalaya is located including all sub-Employment Exchanges While 

t I  notifying vacancies tb the Employment Exchange, corpplete details regarding 

l 
4 Name of Post, Pay Scate, ge himt, reservation of post as perroster potnts, 
eligibility conditions coiY of recruttment rules, last date for submission of names 

- 	.. 	

eta, must % be intimated. 	
: 	

• 	" , 	 , 

. 	. S 
 (ii) 	Vacancic.s shall neither be 1 advertiSed in tli iuwspapers nor dispJayed on the 	• 

	

c 	. 	notice boarki of the Vidyal,aya. It is rcitcrktcd that no candidate other than 
olie sponsored by Employment ExchangeshaIl be considered under any 

OL 
i• 	. 	

circ!IUStanceS. 

; 	.. 	(iii). 	The iiames of all the persons sponsored by all the Employment Exchanges shall • . 

	

- 	br 'crified with reference to the provisions of recruitment rules to ensure that 	• 
they are.eligible for consideration for appointment on the post. Only such persons . 

-- 	
who are eligible for consideration shall be called for a trade test 

Trade rest. 	 - 0 
	• 	 . 

. 	 .. 	. 

. 	 Trade test should be conducted c?yat aG:. ovt. ITlor olytechn 	concernç. 

. 	District headquarters where facilities for requisite trade test are.avail!W. if no . such 	- 

\ 	/ 	
agency is available at the District Hqrs, trade test should be conducted at such institute 	. -. 

• 	

. 	. 	. 

'. 	 ---- 	 . 

. 	 , 	. 	.- 	 . 	. 

.// 	. 	
NI ;L .• ; 	

'. •:•- 	•. 	- ;t 	 -. 
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Rakhee Sirautili howdht'ry 	,. 
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.. 

/ No Wri1i0 Tesi. 	. 

No Written test of ally lypc should be Conducted in any Case fhr appoinh,iiei to these l)°by the VIyaIaya 	. 

 
4 • 0 ,  

Mc) U Ci ifti I 	 I  
CaJldj(J ) 1 es (jLIaIif:j 	

the trade test shall be short Iistd br liirtlicr 
COIiSIdCILI0 	for 

Select 101) 	I hc 	sIlo; IIL ccl C inchdit Cs will bC d \ (II (lCd inii k Out of a lotal SCore of 15 
as (iiiclj_ 	

It 	 l 	
I 

i) 	Essentjti 	educational j 10 Marks 	
Marks equal to one tenth of the quaIifjcat05 	preseribe(I f . 	 Percentage of' marks in the final tlndcj 	tilL 	reci w t InCIfi I 	cxtm upto 2 decim4j points Inks 	

I 	For CXan)ple 50%' marks 11wi1l I 	SCOIC 5. 00 and , 66 70%, will :..: 	. 	
6.67% marks etc 

• 0 

For 	ne next higher 3 Mark 	
Weigl)tag for only next higher educational 	qualification j . 

	exam will be giVen On the basis 
only. 	

. 	 of%age of marks as under:. I 	
I 	3 iiarks for score above 60% 

2 marks for Score bet%m eell  
50% IiRI599°/0 I 	I lilaiks For SCOIC beIo' 5 0% 

- 

1 
 For 	expe,j, 	(only 2 Marks 	 .WeigI)tge 	For 	relevait I reIevafl CXPCIience)  . . experleilce 

will be given at the I rate of 0.5 Points For each year I . I of experiellce ill the same field 
and I 	I 	rcS12pjS1I 	for vhicli being considered 

Essential ethicat lonal qualifii;0115 Wider (I) above and tile 
IIC( iligher civalificatioii Under (ii) above For various posts 

Will be as under: 

	

Name OFPt 	Essential 	educational 	
eligibl 

	

N 1ext higher qualicaj0 	e for . 	quaiiiic Ion 	as per wihtae 	
11 

/ LDC- CJas Xli with 50% Gaduitio,1 degree' R1S 

	

Lab \ti 'Ildalit 	SS 
X \iill Science . Class XII oar(J exam 'vith science 

	

LI ccl ri cia n-cum 	ClaSS X 	 (lass XII / 	'earS dipIoii11 in the trade of Ilui tuber 	
elect riciati horn a I. T I 	In Case of a Candidate 	J)0ssesj11 	hot li 	these 

0 	
qualificationS tile one vitI higher %age 
of' JIIilI ks in the filIal exam will be 
Considered 

t 

-- 

41 
.1J&• 	:1 0 

-r 

. 	•1 

0 0 	 ............0 	
.1 

0' 	

. 	

0• 	 0 	 0 	 . 	 - 	 . 	

. 	 I 	
0 

- 

ti 
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V. 	No 1n(cnicw T. 

No interview of any type shaH be conducted in any case for appointment to these posts in 
the Vidyalayas. 

\'I. 	PreI)ara(aon of Merit List 
r 

The candidates shall be arranged in the order of merit on the basis of total score 
worked out as per criteria Li IV above by convening a meeting of duly constituted 
Selection Committee as per prvisions of recmitment wies. 

VII. 	The entire process wil, be verified as per check list in the enclosed proforma (Annex-I) 
which shall be veriflec by the Principal personally. This check list duly verified by the 
Princi;al hallbe seffi t o RO for approval within 7 days of its preparation aiongwith all 
recoret, related to ..;recruitmcnt and including 

Notific :n to Employment Exchane, 
• List ofnames sponsored by Fin jymcpt Exchange, 	I 

Conuimnication intimating details ofrade test to the candidates, 
Complete bio-data (alongwith copie 	of all educational and experience 
ceiificates) of all candidates who appeared for test, 	 : 

Result of trade test;  

('vi) 	Calculation sheets for working out the total scote of each candidate for 
preparation of merit list. 	 . 
Final merif list, and 
The proceedings of DPC. 

\'Ill (i) 	1 he rccoid submitted by the Pi utcipal shall be scuitinised at the level of Regional 
Office by a Committee comprising an .\ssistant Director and Section Officer. 
1 his sciutiny at Rc tonal Of! i. i 1 1 he with regard to eligibility of candidates 
as per prbvisions of the recruitment rules and observations of all other procedural 
formalities of selection jjrocedue laid down above. 

: 

The Deputy Pirector, Regional Office shall verily all the records received from 	
. 	 I 

the Vidyalay, personally also before coiivcying approval. The decision will be 
taken by .puty Dircctor RLgionah! Ofhce within 7 days fiorn the recupt of 	I  

p1 oposl from the \ id aiaya and con eyed to hc idalaya within three days 
thereat 	A check list for thL Dy Director before gianting approval is available 
at Annc-ll. 

• 	. . 

I 	
I 	11 I 	 • 
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X. 	luliin1ition of resul(s. 	. 

Final report indicating scoring pattern )l all the applicants will b displayed on the 
\'tdyalaya 110(1Cc board and also intimatccrl to all the applicants including those who are 
not selected within live days of receipt of approval From the Regional Office. 

Above instructiois are For appoiiìtnient to the posts of LDC, Lab Attendant and 
:iectricia n-cu rn-Plumber in Jaw2 liar Navodaya Vidyalayas as per piovi sions of recrul tiucut rules 

utd you in ay o ahead to 1111 Uf) these posts. Detailed guidelines in respect ot' remaining 
:atci.ories of iion-teaching posts wi!l be coinntunicated shortly. Till ihat time the ban oii making 
tppoIn' a cut to all other i_ategories of non-teaching l)osts in Vidyalayas will continue to be in 

RI fCC. 

Ab've iiistnic:us are circulated to all couiccriiecl for strict COnlf)liattcC. II' there is any 
dcviaiiout from these instructions, the l"riiucipal will be csi11Y held i'espoiisible as executory 

authority and l)ep l)irector, Regional Ul'Iicc as slipeivisoly atitluoiiiy. i\iuy ap)untnueu1t 
made in a inainer othciise than tile one detailed above Will b;e liable to be set asi(lc and 
peisonal responsibility ('or violatioii of the instructions will be fixed. 

'; 	1( 

I. 	Principals of All JNVs 

2 	Dy. Director of' all ROs 

3. 	All Officers at NVS Hqis. 

AJ*S. •ttttL.n.Jna Li •*LaaS&'flhI 

iO INT DiREC1'OR (Adiun) 

• l4WI 
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(A wck 1ts( to lit I)I(P 	II 
 

... 	,.. 	 . 	 . 

N o ft : 	1. 	' This Check Isi uuit he l)CISt11I11lY '..i•uicd ': l'ii,ic1I IiiieI! °. 	 . 	. 
2. 	•1his check list iiti 	he sen( to I() 	I(,I%jt}1 all iccoiIs rcI;itiii 	t( i:Ci'itiitcrIt for 

aI)J)rO\'tI. 

I . 	Date from which ,ciiIar vicancv cxistiu 	 . 	 : 

2 . 	\Vhcthcr rcscrve(I for SC/SI /OUC ts )eF Rostcr Point ib r icsci :lLioii rcc 	ed fioiii 1( .0. 	 . . 

:. 	I)ate 	of,  sndin; 	 i:I!1p)R)Inni 	i::NcI1aI1L• 	i'(); . 	lI1\ I(iII• 	11311R.: 	() 	LIIL!II)fL 	 ; 

czii.did:tcs 	 I 

4 . 	Date öii vhicIi noiiiinatioiis rccck'cd irotu EI11pIO\Ini Exchanic. 	. 	 . 

.... 	Tota' niimb of candidates sponsored bv Eniploineiit Exchaiige. 	 j. 

. 	\Vht1icr clh bitity of nfl caiiclid:itcs has been 'criuicc1 as per prosous of RRs. 	 . 	
•. i 

	

. 	 . 	 ... 	. 	 . 	 . 	 . 	 . Is thL'f 	111\ C1I1(II(I(C 	ho is tiot ciihI 	as PLr IIs ; II So. P1:tIcIIItIs titcicol 	itIi ic:so:is. 

;.  
.. 	Date .x'd For Trade I est. 	 . 	. 

Date and incttiol of 	iIii 	cotn,iititctioii to caIdIcki(es for :;)p!iIL', iii ti:Ic test . (Ioper 
coinnnhiiication ((3 CaI1di(litCS l(.)t 31)I)c:uIIll!2 iii tiad (si is thc ICSI)OTlSibiIit\ of tttc 'rucipaI. 

	

.. 	 . 	 !. i)atc of J)1lt)1iC311Ot
' 

 o
.
l rcstili •s of track test. 	

* 	
: 

. 	I 

 

1. 	Date if DPC mcctiiic to prepare the J)aieI.  
. 	 . 

12. 	\rl)Cjler following records have been enclosed for submission ofcasc to RO: 	 . 	: 	• 
. 	(i) 	Notification to EnpIo'znent Exchange. 	

I 	•. 
(ii) 	List of iiaiiics slonsored by El1I)I()\:I1cI)t Exclmiigc. . 	 I Coiniuuiiicai on intimating details loftrade test to the candidates. 	 .. ., 

Complete biu-data (alongwith copies of all educational and experience certificates) of all 
candidates who zppearcd for test, 	 . 
RcsI2't of trade tcst, 	

. C'lc htiou shuts for Nvorkilig out  weigli.419c giui to cach candidate for prLpintion of 
merit kmst. 
Final merit fist, and 	. 
'lii.. procLLdingc of I)PC 

13. 	Date o ..'ibniission of proposal to 1W for approval. 
.:' 

14 	If tlicrc._ is all uloidmn-1IL dLll\ (mon. tlrtii 30 di s) at any sta,L bct\\LLn  'ictivitics \ II 	If so 
reason thereof. 	 . 

Date 	
I 	 (Sigiiatui c of Pt incip it) 	

: 

.. 	. 	 .. 	. 

. i)z..L. 

[. 

I) 
. 	 . 	 . 	

. 

....— 	•........¼.. 

.......................... 	. . .. \. . 	 I' 	
. 	'S 	

r 

— 

L 	 & 
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ANNEXtJl=lI 

Check list, to he l)l:Pll:d at I) level. 

Note:- All I he l)mhlts iii this Check hst :iee to he seii by l)y. l)iiector of I.O. I)ersomtIIy l)ClOIC 
Iailt'iiig approval. 

t)atc 1)1 IeCei1)t Of l)i105:tl Iiüiii Viclala'a, IUI il)f)IOVal. 

2. 	\Vhetl)er culllnuIlljcatn)Il IC) Lmp)u'ineni JC11:11111C eoiitaiiis all rele ant details. 

\Vlictlir rcselaIioii f)oiliI IS Correct. 

-I. 	\Vlieiher trade Lest coiidticted l)rOPerlY and as per iiislrtictiniis. 

\Vhether 'eight:iges given are strictly as per (jlIalilicatloil/cxperieuee certificate of,  candidate 
issued by appropriate atit ori ties. 

\\'hether \veig11taLe for experience gi CU IS for ex)eiience relevant for duties and responsibilities 
oF the post. 

\Vlietliei'citihta.: lr liiher qualilicatiun is univ hr one next higher exam iii the sante line. 

\',liether all pa i ictiIiirs liriiislied by \'idala a are en hed wIt, records. 	. 

9. 	\Vlietlier 1' 'C is constituted as per Saniiti' inStuctiuiis. 

I . 	Is the panel prepared strictly as per inst ructioti issued b Saniiti. 
I 	

• 	 I 

(Sigiiatw'c of Dy. Dircctor) 

FL : ' .5 

'i...i) 

I 

I- 

•1 

I 

:2 

I 	S 

Ii 

•'. 
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No. 
leq(llar 

to IC 0. 
POI' of .DCs, Lab 
AttcrIClElflt and 
ElectriCL1flCU 1  
:: inber . 
vidyalayE)  

MINEXURE C 
Fax: 2339265  

	

Thic: 23392601. 23392603 - 5 	; 

NAVODJYI Vfl) 	SAlii 

- 	 (An AuWfl0ifl01I OrJniU011 tiIe 	IflI5trY 01 HRD, 

Departmelit of SecondarY & Higher Education) 	. 

• 	.. 	 . 	. 	Government of India 	 . 
Indira Gandhi Indoor Stadium, I. P. Estate 

NEW DELHI1I.00 2  

March 
1i/2001NVS([Stt) 	

- 	 29, 2004 

QBJ2L 

licy  regarding appointnlent t o various 	n -teaching poStS 
Po 

in the 

vidyaiayas has been under consideration of the Sarnfti 
for some. time. After 

detalied consideration the following dcisiOfl5 regardifl9 appointment to 

')arioUS 
non-teaching posts of the vidyalayas is commUfl1 ted : 

DeciOfl 

rn ent to the po5t 

of. L.DC, Lab Attendalit arid Etectriciafl-cum. 

Pluinber in the vidyalaya have been circulated 

vide order number f.2l/2002NV5(E5tt) dated 

7.5.2003. Appointment to these posts woUld be 
made . strictly in accordance with the 
instrucbOnS dated 7.5.2003. Furtber, names Of 
only those candidateS who are sponsored by 

the Employment Exchange are to-be considered 

for appOlntlilertt to their pos.. Regular Group 

'D' employees of the vidyalayas. are not 
exempted from these conditions: However, 
theh names my be cogsid?red- if they are 
sponsored by the concerned employment 

exchange. 	 . . 

2 	Fin3liati0I i 	of 
selCtiOfl procedure 
for appoilitfl ent to 
Group 'D' posts 
(Cook, Hess 
Helper, ('i cv.ddar 

and 	CI0VIkda1 
cr1; n -S1eCPeI) 	in 

RerlularlzaoI . 	of 
ich 	flIOU, 

()nploycTS 	viliO 

j have 	 been 

rbThceWWhb0apPt1Th 	to 

Group'D' hosts in the vidyalYaS lz Cook, MesS 

1-lelper, Chov:kidar & Chowidrcufl10eP 

	

Strictly In accordance . with th provisiOflS of 	 : 

icruftniCnt Rule, hy following the existing 

selectiOn procedure. However, in all such ase 

only those namcs a; eto be_nsdered whicb I 
exchafle. pjoyment  

SuchGI OUP 0 flfl ,l01eeswho 

	

appointed oil contract basis but In whose cases 	 • 

the vacaCiCS were notified . for regular 

Certified 

Rakhee Slraut 	Owdhur/ 
I 	- 	 DVQA 	. 
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1 



coiiL' 	bs but 
ir 	\\'liOS 	.CiCS thO. 
vacancieS 	were 
notified for regular 
1ppOtnL.IeI1L and 

(JLIC 	1:)Iocedure for 
regular 
.i :)pointrncnt 
made. 

RequlariZZ]Ofl 	of 
all those LDCs. 
Store: Keepers and 
Group . 
ernplpyees 	who 

.appoir ':ed on 
coLd.::t bis and 

.whosL aces the 
posts. . were also 
noUlIc' on contru±t 
beis. 

4 Lf 

S 

' 

is 	. .. 

I .  

before issuirig orders for regilar appointment it 
wouldbe reponsibilitY of the Regiorial Office to 

ensur that the em ploy.rneñt notification 
against which the above persons were 
appointed on concerned post was issued for 
regular appointmeflt only and due process for 

regular appoifltlilCiflt i.e. trade . test, 
onsideratId.n of the cases by a duly constituted. 

selection Jcmrnittee preparation of panels etc. 
was follqv e, that the concerhed person 

fulfilled all i the conditions for appointment to 
the concçrned pdst at the time of his initial 

appointment on contract basis and is still 

working onth.e.pqst. 
 

Such i all j those LDçs!Store Keepers,. La 
AttendafllSl and other Group 'D' employees who 
wer&appoI2ted..oncoltract basis and in whose, 

.case the posts yveralso noUfied on contract 
basis. mpy..be allowed, to compete along with 
other eligb.le,. candidateS whQe. names are 
sponsoredi by the employment:: xçhauige fpr 
appointment to the respective posts. Such 
candidates will be allowed:relaXt1.0fl in age and 
wcighLg for cxpericflce to th, extent of 
length of. service renderedin. the.. Samiti. The 
:weIghta. for exper.ience.WiI! .ie same as 
notUiedOr: rguar We Sarniti's 
instructiqns dated . 7.5.03 refern ° d to bove. 

The cases, of ..,employe.s .bf  aboVe. ...cateO.rY 
ap.p.pinted on. daily Wages,. part -time or ad-hoc 
basi's...,agaiflSt regular sanctIoned posts may also 
be processed accordingly. 

:..: 

• '"_! 

F' 

.......-••••-.•.-•--.-•.-..•---'-----':-'-- 

cr Laci'iing pc.;L; 	Ll 	 1111'.i'2luiUl 

	

;ade strictly in accorda nce.wi.t. thaboyC instructiOnS. . 	... 

	

• 	• 	.. 
(M.S..Khanfla) 

Deputy Director (Admn..) 

All Rcgional'..Oit ices 
All Oiic.crs rf N\IS 'I-lqrs. 

-- 


